RAJYA SABHA

Thursday, the 27th July, 2006/5 Sravana, 1928(Saka)
The House met at eleven of the clock
Mr. Chairman in the Chair.

ORAL ANSWERS TO QUESTIONS

Safeguard agreement with IAEA

*61. SHRI MOINUL HASSAN: Will the PRIME MINISTER be pleased
o state:

(a) whether the draft Bill on the US and India Nuclear Cooperation
Promotion Act of 2006 states that the US President must first determine
that India and the International Atomic Energy Agency (IAEA) have
concluded safeguard agreements requiring the application of IAEA
safeguards in perpetuity; and

(b) if so, the reaction of Government on this which runs completely
contrary to the assurance given by the Prime Minister in both Houses of
Parliament that India would approach the IAEA for safeguards only after
USA endorses the July 18, 2005 nuclear deal? '

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI ANAND SHARMA): (a) and (b) A Statement is piaced
on the Table of the House.

Staternent

(a) Section 4(b) (2) of the US House Bill entitled "United States and
India Nuclear Cooperation Promotion Act of 2006" proposes a Presidential
Determination that india and IAEA have concluded an agreement requiring
the application of IAEA safeguards in perpetuity in accordance with IAEA
standards, principles, and practices [including IAEA Board of Governors
Document GOV/1621 (1973)] to India's civil nuclear facilities, materials,
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and programmes as declared in India's Separation Plan, including material.
used in or produced through the use of India's civil nuclear facilities.

(b) The Prime Minister in his statement to Parliament on 29 July, 20
had stated that "Before voiuntarily placing our civilian facilities under 1AE
safeguards, we will ensure that all restrictions on India have been lifted.
The Government continues to abide by that commitment. Technicai
discussions have taken place on an India- specific Safeguards Agreement
with the IAEA on 8 July, 2006. But there is no question of placing Indian
civillan facilities under safeguards till we are assured that restrictions on
civil nuclear energy cooperation with India have been lifted. Further, the
Bill reported out by the House International Relations Committee is still
under consideration, and at this stage, it would be difficuit to predict the
language of the finat legislation, including any reference to the Safeguard«
Agreement. .

SHRI MOINUL HASSAN: Sir, | have gone through the reply of the
Government. ltis clear thatthere are wide divergencies existing between
the position of the Government of india's and the United States of
America's law makers. In this context, Sir, | would like to further ask
whether the IAEA safeguards proposed by the two versions of the Bill
wouid be India-specific as committed earlier by the Prime Minister or
they would be in accordance with the modern additional protocols, which
are generally perceived as intrusive. This is my first question.

SHRI ANAND SHARMA: Sir, the reply has made the position of the
Government very clear. For the benefit of this august House and the hon.
Member, | may mention that India has agreed to enter into civilian nuclear
energy cooperation with the United States of America and with other
international partners. As for the United States of America, July 18
Statement by the hon. Prime Minister, Dr. Manmohan Singhji and
President Bush outlines the roadmap. And it also contains reciprocal
obligations, the steps to be taken by the United States of America and
the steps which we have agreed to take. In July 18 Statement, what is
important is that there is an implict recognition of the fact that India has
a military nuclear programme and, therefore, calls for a separation of
civilian and the strategic facilities. That separation plan, we had agreed
to, was filed in both the Houses of Parliament. It also requires that for the
civilian nuclear facilities India enters into an agreement with the IAEA.
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But that agreement would be India-specific. That agreement is required
since we did not have any of our facilities under the safeguards. Under
the same arrangement, even the nuclear weapon States have safeguards
agreements with the IAEA. It will ensure, Sir, a multi-layer supply of reliable
uninterrupted fuel of India. There is an interlocking mechanism when we
talk about safeguards. It is not only uninterrupted fuel supply but it will
also allow India to build up a strategic reserve and also to take corrective
measures which we may need by approaching other fue! suppliers and
other countries if the situation were to demand so. Sir, it is only placing
our civilian facilities under IAEA and 1 repeat only the civilian facilities,
since the military nuclear facilities have been kept out which include the
power reactors the fast breeder reactors, the prototype fast breeder
reactors and linking facilities-upstream and downstream. Having said
that about the additional protocol, an additional protocol will also be signed.
With IAEA again that arrangement is there also for the other nuclear
States. That additional protocol which India will sign will not be the same
as a non-nuclear weapon State. That | would like to assure the House
- thatthe discussions are on between India and the IAEA on this safeguards
agreement and additional protocol in any case would follow after
safeguards agreement have been concluded.

st fRifrasa fig: Az * I @ ¥ ... (Y.L
SHRIANAND SHARMA: Sir, | strongly object to this.
it fefarrg g o9 dea* A @ E ... (FEE).
At wvmafa: *swfelared € 3@ expung FX ffaa)

SHRI ANAND SHARMA: Mr Chairman, Sir, | say with full sense of
responsibility and | must remind the hon. Member that there is a dignity
of this House. | am responding and | understand...(/nterruptions)...Sir, |
would like to submit one thing. what | am stating is with a full sense of
responsibility. | am not unaware of the Parliament's rules and procedures
and the Ministers' responsibilities. | entered Parliament in 1984 before
you entered Parliament. So, don't try to teach me.

SHRI S.S. AHLUWALIA: Sir, what is this? ....(Interruptions)....
MR. CHAIRMAN: Please take your seat.

*Expunged as ordered by the Chair.
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SHRI'YASHWANT SINHA: Whatis this? ...(Interruptions)... The Minister
of this Government is behaving in a most ....(Interruptions)... . T8 Tem
e (AT, A T W YL (FHAH)...

SHRI SANTOSH BAGRODIA: Let him complete. ....(Interruptions)...
Let him complete. ....(Interruptions)...

SHRI YASHWANT SINHA: Sir, day in, day out in this House they are
behaving in the most ....(Interruptions)... We cannot tolerate this
....(Interruptions)...

SHRIANAND SHARMA: Sir, you have to protect the Minister when he
is replying ...(Interruptions)...

SHRI SANTOSH BAGRODIA: Let him complete.

SHRI MOINUL HASSAN: Sir, he should complete his reply first.
...(Interruptions)...

SHRI ANAND SHARMA: | know what your intention is. | am aware of
that.

MR. CHAIRMAN: Please put the second supplementary.

SHRIANAND SHARMA: Sir, | have to remind the hon. Member that |
have replied to his supplementary. He has a right to pur another
supplementary and then the other Members will put questions
....(Interruptions)... and | will respond accordingly to the other
supplementaries.

SHRI YASHWANT SINHA: But it is not upon the Minister to threaten
the Member and impose seniority. What does he mean? %3t %1 forigrit #
& ...(zaum)....

oY qITIfa; S FE WA S Y L (Au)... Ay, AWM AT R E IWRFW
¥ ..(cHaum)....

it reiea faer: wumata St o9 99E €, o ot fefras g it 3 %o e
Wit w1 &, @ T IGHT expunge FT THA & ...(Inferruptions)... but the

Minister cannot threaten the Membsef and impose his seniority. What
does he mean? ....(Interruptions)...
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MR. CHAIRMAN: The matter is over ...(Interruptions)...

SHRI V. NARAYANASAMY: He is accusing the Minister
(Interruptions)...

ot g fae: =, 98 7€ 9o, ™ TR e Td € ... =au)... S weit
# o1y, & O, &9 T o T ¥ L (FEeE)...
SHRI SANTOSH BAGRODIA: What is wrong in it? ...(Interruptions)...

SHRI DIGVIJAY SINGH: | am prepared to raise a privilege
...(Interruptions)... He is* in the Parliament. ...(Interruptions)...

st wwrafdr: 39 question wT FIGE ... (=@=q4)....

SHRI V. NARAYANASAMY: Don't use any unparliamentary words.
...(Interruptions)...

it |wmafa: 39 question wT FifS,.. (sHaYT)....

sit Tarea faeg: WX U I 91g WEA | Y, @ wn vy 39 i
] .. (FETA). ...
MR. CHAIRMAN: Please put your second supplementary.

SHRI MOINUL HASSAN: Let me be allowed to put my second
supplementary. Sir, my second supplementary is...

ot awrafa: g e Sifqon, s @t A O e S oifsam, w5
Zifeam ... (sa9H)

st fefraerg fiig: Hfads drew o s 39 W ... (swa9M) | am ready to
face ...(Interruptions)...

SHRI C. RAMACHANDRAIAH: Piease tell the Minister to be more
restraint. ...(Interruptions)... This sort of ... (Interruptions)...

SHRI YASHWANT SINHA: He is misleading the House.
...(Interruptions)... India is going to nuclear protocol ...(Interruptions)...

SHRI DIGVIJAY SINGH: Let the Minister reply. ...(Interruptions)...

*Expunged as ordered by the Chair.
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SHRIMOINUL HASSAN: Sir, my (a) part of my question is: Would the
Indian civilian nuclear programme come under the |IAEA safeguard regime
as that of a non-nuclear weapon State? My (b) part of my question is:
‘W-uld the US also have the right to send its own weapons inspector?
These are my two supplementary questions.

SHRI ANAND SHARMA: Sir, just for the benefit of all the Members of
the House and also the distinguished former Foreign Minister, Yashwant
Sinhaji, | would like to say that we are in the process of negotiating with
the IAEA an India specific safeguards agreement. Secondly, | would aiso
like to make it clear that there is an inter-locking mechanism, when we
sign the safeguards, which will ensure not only fuel stockpiling, as | said,
uninterrupted supplies but there will also be trilateral agreements which
the United State of America will have with India and the IAEA. Having said
that, with regard to inspections, those will be only by the IAEA; the
Safeguards Agreements will be with the IAEA and only for the civilian
facilities. The determination is the sovereign determination of India. It is
the scientific community which has decided upon the separation plan and
identified those facilities which are civilian and the other facilities which are
strategic so that India's strategic programme and the credible minimum
deterrent is not undermined in any manner. There will not be inspection by
any other country. It will be with the IAEA. That is what | wanted to say.

SHRI YASHWANT SINHA: Sir, the reply says in the last sentence,
"Further the Bill reported out by the House International Relations
Committee is still under consideration and, at this stage, it would be difficuit
to predict the language of the final legislation including any reference to
the Safeguards Agreement." In the night while we were sleeping, the
American House of Representatives were working, and they have finally
passed the Bill which had been approved by the Committee. Now, Sir,
we are all aware in the Committee's Bill, there were certain conditions
which had been imposed in the 'operative part of the Bill' which are
regarding determination by the U.S. President, which are regarding
reporting by the U.S. President, and one of the conditions, for instance,
which is incorporated in the Bill is that india shall not detonate a nuclear
device. So, a voluntary moratorium is sought to be converted into a legally
binding obligation in perpetuity. | am just mentioning it as one example
because there are tens of them. Now, these are humiliating conditions
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which are attached to this Bill. Sir, we also learn that when the Prime
Minister visited St. Petersburg for the expanded G-8 Summit, he met
President Bush, and according to reports and according to his own
statements, he expressed India's concerns about the two Bills to President
Bush. We were also told by the spokespersons that President Bush
assured him that the goal post would not be shifted. But if the House of
Representatives had adopted the Bill as it is, then the goal post has not
only been shifted but, as one commentator said, it has also been taken
out of the stadium. Therefore, | would like the Prime Minister to kindly
inform the House what his discussions with President Bush are, what
concerns he has expressed to President Bush and what the response of
President Bush is, and whether these concerns are reflected in the Bill
which has been passed by the U.5. House of Representatives.

THE PRIME MINISTER (DR. MANMOHAN SINGH). Mr. Chairman,
Sir, | should like to make it clear once again that whatever takes place
within the framework of the U.S. legislative process | think, | cannot
influence the U.S. legisiature. we have entered into an agreement with
the U.S. Admirustration. The parameters of that Agreement are the July
18 Statement. It is for the United States Governmient to ensure that while
we perform our part of the bargain, the U.S. Administration aiso uses all
its influence with the American Congress to ensure that what is
contempiated i3 within the parameters of July 18 Statement. it is certainty
true that in the Bills that were before the Committees of the House of
Representatives and the Senate, these are elernents which are of concern
to us. And adequte representations have been made to the United States
Government. And, | spoke to President Bush himself. Now, | have an
assurance that the United States Administration wili do all it can to ensure
that the parameters, the goal posts of July 18 are not tampered with.
Now, the US legislative process is stili on. The House of Representatives
may have taken up a Bill. There is the Senate Bili, and when there is a
difference between the itwc 3Bills, there will b2 a reconciliation. i cannot
say that | can predict what will te the end product of U.S. legislative
process. All | can say is, if the Uniled States legisisiive process leads to
an end product which is not consistent with what '‘we have committed,
that would be the determining factor of what we can do with it.

MR. CHAIRMAN: Shri Amar Singi. ...(Interruptions)...



RAJYA SABHA [27 July, 20086]

SHRI YASHWANT SINHA: Sir, the end product has come,
...(Interruptions)... Sir, the end product has come in the shape of the
House of Representatives Bill, and that is why ...(Interruptions)...

DR. MANMOHAN SINGH: This is not the end product.
...(Interruptions)...

SHRI YASHWANT SINHA: And that is why | asked specifically, what
is the response of the Prime Minister to that?

DR. MANMOHAN SINGH: This is not the end product. Aé | said, once
the House of Representatives passes, there is a Bill which is to be voted
in the US Senate. There are divergent elements.

SHRI YASHWANT SINHA: That is worse.

DR. MANMOHAN SINGH: It may be worse. But, | think, we must have
patience. We have not, signed anything. We have prepared a separation
plan. The US commitment is to get from the U.S. Congress the waiver
permission. Now, that process is still not complete. Let it be completed.
Once itis completed, we will then determine whether there are elements
" in it which go beyond what we have committed in July 18 Statement.

...(Interruptions)...

st sre fiieg: AT oTea S, SgU-9gd SEa | WUES St A o1t I 3
T e o < sifem Frofg S, s@ Fofa & sur w3t srgae dom @ Fofa e
3R wfre @ & 3N ¥ 7o faag 7 76 v =ea fF e T d ww i W
I IETEF AR BF & T B, AR g o wASEie gy € e waw
fefea &1 A8 aug # faam waw <o &, faag w709 %, 9 F ImdE 39 €,
1% R ST 91 @, 918 gEeEst e @ R =R o 1E ® e € 9
A A9 % el & - A v v 3 fawy R i &) 9 s v s St
H IAHT I M FIA §, Tgd A FA E 3R I 910 H1 0 TWER F g
AT T WY-A1Y faTaargas Fe 9red € fF o9 557 & gt 3|, S
HATE], TH YL W T @R 9 @ ¢, A 77 TH AR B ST FE TGS W
feireges % & forg o8 dam &7

it wwmfa: v s
st sT g I Tug F WaNsh F WFe fRa 1 W |
oft wvrefa: v wfw)



[27 July, 20086] RAJYA SABHA

SHRI C. RAMACHANDRAIAH: Sir, that is the question.
...(Interruptions)...

st s fig: 78 w1 ¥ e w7 Rohioged & foe =g dam @i
st wdre arrRfKan: 78 Frv= ¢ L (mEem).

ftom g R RN A At vl Sm A &R ¥
(=aum)... sarE AT e fehege w8 2 782 ... (). .

st wvmefy: sR fidg =, 9% 39 @ feRs T &

sit st fiiw: T wrd, 91 wa ® 9 L (FEam).. v fEiegeE
ored ¥, Y TRy fiegym S8 a1 78 F81? 19 weA # vrEEmedl 1
HA ... (ATA)...

SHRI YASHWANT SINHA: This is a specific question.
...(Interruptions)... This is a specific question. ...(Interruptions)...

sit wvmafa: Afew-Afse) ... (sgaum)...
st = faem: 3R Sifafes o g1 #)

SHRI C. RAMACHANDRAIAH: Sir, even for the question-answer, they
are opposing. ...(Interruptions)... This is something ...(Interruptions)...

sit wurafir: 9% ToQ wafya 7€ )

st R fdw: o2 F€ €, 59 Q@ dafyg 7@ ) ... (sq@ae)... Aodde FE 3,
ool g 2 fF .. (aa)... B e a9 w8 & w9 wE 2 fr WY om W
¥

st wvrafr: 39 % Ter @ we ¥ L(HEAm)..
sit 3R fig: A7 o =@ 78w L (FHEEA)..
it wuTaf: B 39 F W @ off Fve R F L (FEuE).
st R g 78 3 W
sit wwrafa: wE 79 @ i ww T
9
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st v fiE: 98 A9 1 e 81 AE A ¥ L (maue)... 98w §)

SHRI C. RAMACHANDRAIAH: Let the Minister give the reply.
...(Interruptions)...

st st fifg: W5 S, oA € L (SHANF)... 98 G & AE™ ¥
st |wrafy: Agh SR, Sifeq) L (FEaE).

SHRI C. RAMACHANDRAIAH: This involves the prestige of the House.
...(Interruptions)... Let the Government come out with a reply.
...(Interruptions)...

ot wyrafy: 3T =Ed = ¥ L (FEuM).
st o fE; 9T 9% 927 1 A ) ... (HER)... 98 WS FT 39 ¥

..(SAAYTT)... THITE T TN TG S SO FHAT L. (AY)... AFHE H
e A St 9 WA | . (FHENF)... 7 Fgd I w1 g ) L (Fad)...

it wvirafer: T e, g Afs ) . (FEuR)... Sfsg, Afst) . (sEF)...
9T YT 71 917 .. (HauH)... @& 592 ... (yaum)...

it st fiig: A0 R ¥ o S0 weeE <6 @ S1aren qU 95 9 € & s
¥ 59 W I o eI & L (FEdT).

st War srreifean: W, ... (|3YH)..,

gt graf: SR AT € L (aum).. W EfEm 2 A Y L (). # o i
FEWE ...(HEYM)... ¥ o7« ot FF @ E) .. (FEu)...

ot s fag: 78, T, St 7@ . (Haur).. w1 SEee @ ¥

.. (TAqY) ...

ot wvrgfer: AT O, (@)L 98, T8, 3 Qe ®Y Swa e )
..(FEAYA)....

St Y fiig: BH =18a €1 SR Y «ff Tied €, o g ot wifte & sge .
(HaY™)... T 9 9ed ¥ ... (HEuH)....

st wyafa: o foe, @@ e L (smaam).. @& faae, g7 @ifsa
..(Haum)... 3R fdg <, & fuqe, g wifwq) ...(9um)... 3R 9 T
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= U FS2s gficrded A w8, @ ¥ oo FL @1 95 38R fers = &)
.. (ZHEYT)...

et oar @St gy S, ¥ 95T # |19 Fo Gedl g - (FEE)...
wwrafa i, ¥ weq | {5 Fe e ... (FTIUMA).., Fumfa §ff, & 9w T
<1 AR feer wEed €1 L. (Fae)... ¥ Ao 9 e = mwdt § f fasmw
TEarEsdt FAA F W F L. (FEAYF).... Ifd S, L (FEuE)...

SHRI C. RAMACHANDRAIAH: Whether the Government will consider
for a resolution ...(Interruptions)... Let the Government come out with a
reply ...(Interruptions)...

st wyrefa: 39 W e T S9 M? LLL(FHEUF)... 99 faeet snu)
I €, /@ A9 fREet g2 ... (3D,

SHRI C. RAMACHANDRAIAH: They can say that they don't have any
reply on this ...(Interruptions)...

sl Yomn TSt wrefa Sit, § wga fammar @ sue Ag fearn =med g
. (HAY)...

SHRI C. RAMACHANDRAIAH: Cannot we even put questions?
...(Interruptions). ..

sfiereft Qo Tt oF e wiew ) L. (3qEY)...

ot sR fHE: 9T B aTyehT e H1fee | ... (SHaY)... B STUshT W
=ifeqi...(Ha9™)...

sft RuTafa: deae g faer @ 1L (FEYM)...

SHRI C. RAMACHANDRAIAH: Sir, this is the Question Hour. It is the
right of the Member to elicit information from the Government.
...(Interruptions)... The Parliament expresses its inability ... (Interruptions)...
We want a reply ...(Interruptions)... He has posed a specific question
...(Interruptions)...

it 3T R Wy, 78 & Afafre FAya ... (HF9F)... 39 W WiegmH
oed ¥ ... (HGYM)... 39 Y W BH 94 Wegy[ IR &1 ...(q9YF)... ¥ 9§,
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TR Wgt ot T 1 WegyE aed ¥ L (Had). .. ' 9YE Hs St @6
favarg @ ¥, T @ FW@ )L (TAEA)...

ot wvafa: 3fEy, 9% 38 v § gEtug 7@ € . (FEyE)... ™ et
A 1 e ¢, A 9 ey, 93+ afa 3@ ) A v d ag |
9 TE X WA | AR ! L. (FauE)..

sitoet e e gt i, A 9 e aedt € fa faoa weansd +99d
=1 wifen 3 g% @ T an) L (HaH)..

st wurafa: A AgQ S L L (FANA)..

st g @O 98 wad fea o1 fF 59 9w =1 o vaE o arfe)
..(CARYmA)...

it 3pR fiig: W & TS F gon ... (FmaYm)...
MR. CHAIRMAN: Please take your seat...(Interruptions)...

o IR g T & AmA F g ¢ .L.(HaeA)... FEiR S A A gen ¥
(=maYm)...

SHRI C. RAMACHANDRAIAH: Sir, it is in the interest of the nation
that he is putting this question ... (Interruptions)...

it wrafa: gon ¥ 1 ...(=HaE).. 98 A FER & 9IS 7 SR T S we o
SN gHF €3N ), A 9% T Ft 99 & YR W T, afew TFE B A
Yo B, ITF YR W IES 571 ¥ 1 A7 S AR ... (FAM)... T8 H A Fg
Imfy 78 &) AfEa g | 7 | . (HEum). . 9faw) . (sEum)...

SHRI C. RAMACHANDRAIAH: Sir, it does not matter whether it is
outside or inside ...(Interruptions)... The question is specific and related
to the subject...(Interruptions)...

Sreeft o T |wrafa st % arust A fiern T € i faea geared
HHA B W H . (FmREM)...

SHRI C. RAMACHANDRAIAH: Let the Government give reply to this
specific question ...(Interruptions)...

12
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st gam | |avafa S, O e L (saan).. aufesh, fasa
TEARS wHS w1 HifET F L (smae).... ‘

SHRI C. RAMACHANDRAIAH: It is not either SP or BJP
...(Interruptions)... It is in the interest of the nation...(Interruptions)...

T WA 9%E: W@, e AE 7 arafve @@ ge € ol 3 e @t #
..(AYA)...

sit wvmafar: w1 oy A @ 2 .(FRa). X AR € v A @ E,
! ot srgAfa g ... (saaem)...

SHRI C. RAMACHANDRAIAH: It is irony that even the Minister is not
able to reply ...(Interruptions)... They don't want the support of the
Congress Members...(#nferruptions)...

MR. CHAIRMAN: Please take your seat ...(Interruptions)...
st g e |t e W #) wifen § 3¢ 71 g @1 R L (Eem)...

SHRI C. RAMACHANDRAIAH: You don't want even the hon. Leader
of the Opposition put a question ... (Interruptions)...

off wwrafar: & 98 9= w9y T, L (FAEA)... A9 Ao, 91 .. (FEEE). . Let
him speak ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, shall | speak? ...(Interruptions)... &
T o ... (EuA)...

sit qvmafa: g sfengs

SHRI JASWANT SINGH: Mr. Chairman, Sir, the hon. Prime Minister
cited as one of the innovative factor, the legislative process of the United
States of America. May | appeal to you, and also, indeed, to the Prime
Minister that what is being voiced here is really a part of the total legislative
process of India. And, therefore, what is being said here and the question
is, my submission to you is, relevant that hon. Member, Shri Amar Singhiji,
suggests and puts a query "Whether through the Indian legislative process,
the Prime Minister having cited the US legislative process, will you
consider for a Resolution? | submit foryour reconsideration. (Iinterruptions)

13
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ot wQ wHTH AUATA: T S9N U FH 91 22 L (FEGYMA)... TE e
T 7 ... (HaeT)

it g T goll ® 1 e i ® )L (Baaem). . sy S, 9| Sy
T 41w e )L (smaer)

oft wwgfy ; Sfiet 3f® STashwe = S we o, % fear & | natie dete wal,
@A HON ... (HAYH)

it e g W, | oy [reAw § g, W v St aei ¥ gu d,
q TH WA F1 FE F IR T8 A FF T8 g 7 9w B, 7 o €, afew 2w
% fea & w1 33 @ ¥ T S Y =Afaa o € ¢, @ ad-afafera w3
wra T8 ¥ T SR W a0 i dde v 1o @ €, T NEA w1 s v
i, AfwT faet | 29 e 1, | am quoting from your statement, Mr.
Prime Minister. In your suo motu statement you say, | quote, "We
committed ourselves to separating the civilian and strategic programme.
However, this was to be conditional upon and reciprocal to the United
States fulfilling its side of the understanding. Steps to be taken by India
would be conditional upon and contingent on action taken by the United
States.” You further said, Sir, | quote, "Before voluntarily placing the civilian
facilities under IAEA safeguards, we will ensure that all restrictions on
India have been lifted." However, Sir, this is a question, both the versions
of the Bill—one approved last night by the US Congress, and other before
the Senate—stipulate that India has to negotiate its agreement with the
IAEA before the final agreement for transfer of civilian technology is
passed by them. So, have we not already violated the suo motu assurance
that the Prime Minister has given?

DR. MANMOHAN SINGH: Mr. Chairman, Sir, we have not violated
any assurance that | had given to this august House. We have made
adequate representations to the US Government. Let that process be
completed. | will come before this House, if there is any departure from
what | have said, then, the country, as a whole, will have the full opportunity
to make up its mind. Let the US process be completed.

SHRI SITARAM YECHURY: Can | ask one more?

14
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MR. CHAIRMAN: No; no. (Interruptions) Next question. (Interruptions)
Next question. (/nterruptions) Question No. 62, Shri Sanjay Raut.
(Interruptions) Next question, Shri Sanjay Raut (/nterruptions)

DR. MURLI MANOHAR JOSHI: Sir, just a clarification on the statement
of the hon. Prime Minister. Does the hon. Prime Minister know that once
the US passes a law, all the bilateral agreements are superseded by that
law. So, from 18th July, 2005, the joint statement will be superseded by
the American Law. That is the catch in it. Will the hon. Prime Minister
clarify on it?

ot gurafir: 78, T8 | e RAvEA | (). TR B/ ) L (F[EF). .
AT AV - 62, 5t HIAQ I | ...(SHAUM)... S Ao TS|

aﬁﬁ:ﬁmﬁz:mmmwm@mﬁmﬁuwwmﬁ
Sit 3 &g &, 39 9| W F A g0 9wa €. (FHEhE). .

sit avmfy: e TR AT W AR .. (FEYF)... T FAYE L (HAEH). .
Iy s A € T 36 AvET WL (E9H)

st feffaom fie: W, & W <, o w9 # faw 98 g |mem )
(FEEYA)... W, I Ty | @ F W LL(F|EEE).L

st |wrafa: 8 + F vans 7@ ww ) L (Fae).. 3 s @l s
..(HEEm)....

SHRIMATI BRINDA KARAT: Sir, | had given my name for this question.
ot g @

ot uTafy: Ua @ We W 3 5 8 T &, oven Avea wra s fam ma )
. (TEaH)...

st wfyg fafewt: *
= gt o ¥4 3% ¥ ..(Haum)...
sitweft g @ ¢

*Not recorded.
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st g wRa: *

ot g ==

B el e St

sft gwreta fem: ¢

sfwet g = ¢

it gumfa: o R R T ... (Eam)... 9T T @ A U
o) ... (=aum)...

sirerelt Yo @ SR TaERsh St w1 ad W € @ uE Q@ am- e
@ ¥

(TE O WG T T QAR A )
it anr fiig: o0 off - w @

(TR [B WY W TET § R 9@ M)

MR. CHAIRMAN: Next Question, 63. ... (Interruptions)... Question No.
64. ...(Interruptions)... Question No. 65. ..(Interruptions)...

SHRIMAT! BRINDA KARAT: Sir, we want that the Government should
give us an assurance. ...(Interruptions)...

MR. CHAIRMAN: That question is over. ...(Inferruptions)...

SHRIMAT! BRINDA KARAT: How can that question be over, Sir?
...(Interruptions)... It is a serious matter concerning ...(Interruptions)...

MR. CHAIRMAN: It may be a serious matter, but | am sorry
...(Interruptions)...

SHRIMAT| BRINDA KARAT: Why can't the Government give us an
assurance? ...(Interruptions)...

*Not recorded.
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MR. CHAIRMAN: The Government is not under my control.
...(Interruptions)... | connot dictate anything to the Government.
...{Interruptions)... |1 cannot dictate anything to the Government.
...(Interruptions)... The Government is here. ...(Interruptions)...

SHRIMATI BRINDA KARAT: Let them give an assurance to the
House. ...(Interruptions)...

MR. CHAIRMAN: Question No. 65.

SHRI MANI SHANKAR AIYAR: Sir, Question Number 62 is there.
He had raised a point. | presume, it is there on the Table of the House.

MR. CHAIRMAN: Question No. 62.

Sports infrastructure in rural areas

*62. SHRI SANJAY RAUT: Will the Minister of YOUTH AFFAIRS AND
SPORTS be pleased to state:

(a) whetheritis a fact that there is acute shortage of sports infrastructure
facilities in rural areas;

(b) if so, the reasons therefor and the steps taken to start an effective
programme for youth of rural areas; and

(c) the details of the schemes under which financial assistance is
provide for the promotion of sports in the country through NGOs and
performance review of such schemes, particularly in Maharashtra State?

THE MINISTER OF PANCHAYATI RAJ AND YOUTH AFFAIRS AND
SPORTS (SHRI MANI SHANKAR AIYAR): (a) to (c) A Statement is laid
on the Table of the House.

Statement
(a) Yes, Sir.

(b) As 'Sports’ is a State subject in the Constitution, the primary
responsibility for the creation of sports infrastructure facilities throughout
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